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notice that in Balurghat, West Dina- 
jpur, West Bengal, six blocks, Tapan, 
Balurghat, Hili Kumarjanj, Ganga- 
rampur and Bansihari are severely 
affected by gastroenteritis. Total affect
ed people are nearly two lakhs, 
noticed deaths are 98, total villages 
under gastroenteritis are 352. Many 
more are in the hospital and getting 
treatment.

I request the Government to take 
immediate necessary action to re
lease funds to provide pure drinking 
water and to provide adequate medi
cines and funds to the Government 
of West Bengal to face the grave 
situation.

(viii) Need for expeditions implemen
tation of Foreign language courses in 

Berttampur IJi&rersity
SHRI GOPI NATH GAJAPA- 

THI (Berhampur): The knowledge 
of popular foreign languages will be 
immensely beneficial to students, tea
chers and research scholars, not only 
from the scholastic point of view, 
but also for delving into voluminous 
works of science and technology in 
those languages. It will also help 
oeople who visit foreign countries on 
fellowships and cultural exchange vi
sits.

Presently, there is absolutely no 
facility for learning foreign languages 
in all the four existing' Universities of 
Orissa State. At the Barhampur Uni
versity the course is designed for two 
years to enable students acquire work
ing knowledge in these languages. 
In the first instance, courses will be 
offered in Russian and German lan
guages. One cost of Lecturer, each 
in Russian and German subjects, be
sides teaching materials like books, 
maps and slides costing Rs. 30,000 
approximately will be necessary for 
purpose. Berhampur University has 
already submitted a proposal to the 
U.G.C. for implementation of this
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scheme under the Eighth Five Year 
Plan.

I would urge the U.G.C. to actively 
consider the expeditious implementa
tion of this much needed foreign lan
guages course in the University of 
Berhampur.

14.44 hrs.

STATUTORY RESOLUTION RE. 
DISAPPROVAL OF THE DELHI 
MUNICIPAL LAWS (AMEND

MENT) ORDINANCE, 1991
AND

DELHI MUNICIPAL LAWS (AM
ENDMENT) BILL

[English]

MR. CHAIRMAN: The House
shall now take up items nos. 11 and
12 together. The time allotted is two 
hours.

[Translation]
SHRI GIRDHARI LAL BHAR- 

GAVA (Jaipur): Mr. Chairman, Sir, 
T beg to move: —

‘‘That this House disapproves of 
the Delhi Municipal Laws (Amend
ment) Ordinance, 1991 (Ordinance 
No. 1 of 1991) promulgated by the 
President on the 30th March, 1991.” 

t
Mr. Chairman, Sir, I have moved my 
Resolution regarding disapproval of 
the ordinance promulgated by the 
President as the Central Government 
have brought forward a proposal to 
extend the period of supersession till 
31st March, 1992 instead of 31st 
March. 1991. There was no need of 
promulgating an ordinance by Presi
dent in this manner. A Bill could have 
been brought forward straight away 
in the House instead of promulgating
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this ordinance. That is why I have 
moved this Resolution regarding dis
approval of this ordinance. In this 
regard, I would like to submit that 
when Delhi Rent Control Act was 
amended on 1st December, 1988, the 
problem of house-tax had arisen and 
the amount of House Tax was in
creased. When House Tax was in
creased, Congress Party was in po
wer in Delhi. The elections were ap
proaching. These people wanted to 
postpone the implementation of 
amendment. If people got notices of 
house tax at increased rates, people 
will not vote in favour of Congress.
I mean to say that they want to gain 
time.

A committee was constituted in 
this regard. Earlier Committee was 
constituted under the Chairmanship 
o! Shri Jagpravesh Chandraji. That 
committee did not work. Afterwards, 
a committee was constituted under 
the chairmanship of Shri Vijay Ku
mar Malhotra, former Member of 
Parliament. This committee had sub
mitted its report to Shri Markandey 
Singh, Lt. Governor of Delhi. I would 
like to submit that the recommenda
tions made by the committee under 
the chairmanship of Sri Vijay Kumar 
Malhotra should have been disclosed 
by the Minister in the House. 1 
would like to submit that the Secre
tary, Delhi Administration has made 
all his recommendations almost on 
that very basis on which recommen
dations were made by this High Po
wered Committee. I request that the 
structure of house tax should be made 
uniform for both Delhi Municipal 
Corporation and New Delhi Munici
pal Committee. The High Powered 
Committee had recommended that 
the new structure providing relief 
should be implemented with effect 
from 1st April, 1989. The Delhi 
Administration intends to imple
ment it with effect from 1st 
April, 1991 and recover house tax at 
the rates applicable prior to the pass
ing of the amendment to Delhi Rent
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Control Act for the period from 1st 
December, 1988 to 31st Match, 1991.

Secondly, I would like to say that 
a tribunai having two-members may 
be constituted for disposing of dispu
tes. Though it has been said that a tri
bunal may be formed, yet the Ad
ministration wants that this Tribu
nal should be multi-member Tri
bunal, because two-members having 
contradictory opinion will not be 
able to take a decision. Therefore, 
the work regarding hearing of ap
peals may be held up in the absence 
ot one member. Such a system is 
functioning in Jammu and Kashmir. 
There is no such tribunal in Delhi 
today. The High Powered Commit
tee has recommended that the rental 
value should be increased by ten per 
cent after every three years for the 
purpose of assessment of house tax, 
but the Administration has decided 
to increase it by fifteen per cent after 
every live years. The people of Delhi 
would get a relief of 33 per cent as 
against the recommendations of the 
Committee. At present, there is no 
such provision in both Delhi Munici
pal Corporation Act and Punjab Mu
nicipal Act. I would like to submit 
to the hon. Minister that the High 
Powered Committee had recommend
ed that enhanced house tax could be 
recovered oh the basis of rental value 
likely to be increased from time to 
time if there was no change in .the 
structure of such properties. A pro
vision has been made that a person, 
who has paid the entire tax amount 
in lumpsum for 10 years and does not 
make any changes in the structure of 
the property may be exempted from 
payment of tax in future. Similarly, 
if there is any change in the structure 
of the property or any additional 
structure is added to the property and 
if the owner of the property pays in
creased tax for ten years in lumpsum, 
he too should be exempted from fur
ther payment of tax. This was 
the provision. Congress aod BJP 
Members were associated with



303 Slut. Res. re. AUGUST 6, 1991 and Delhi 304
Disapproval o f  Delhi Municipal Laws

Municipal Laws (Amend.) Bill
{Amend.) Ord. 1991

[Sh. Girdhari Lai Bhargava]

that high powered committee and 
this became a point of controversy. 
The Delhi Administration’s decision 
in this regard does not find favour 
with Congress members. My sub
mission is that had the Delhi Admi
nistration sent an amendment or draft 
of a new legislation to the Centre, it 
could have been passed by Parlia
ment before 31st March. There are
62,000 properties under the jurisdic- 
lion of New Delhi Municipal Com
mittee. A letter has been written to 
NDMC under the Punjab Municipal 
Act that the bills are to be submitted 
by year and for final assessment. It 
a new law is passed, the Municipal 
Committee should give 3 years notice 
to the property owners. They get very 
little time to finalise the assessment 
and that is why this ordinance has 
been promulgated. Instead of 31st 
March the time should be extended 
iipto 1992.

What was -the recommendation ot 
the high powered committee? I have 
been told that one of the recommen
dations was that instead of 45 per 
vent tax, 25 per cent tax may be 
levied. But the Administration wants 
that tax should be levied on the basis 
of market value. Suppose a person 
had purchased land 10 years ago for 
Rs. 10,000 but the market value as 
on date is Rs. 10 lakh. The Admini
stration insists that the tax on the 
property should be assessed on the 
value of Rs. 10 lakh whereas the 
high powered committee recommend
ed that the tax on property should 
be assessed taking its value as Rs. 
10,000. Similarly, the committee re
commended that it should not be given 
retrospective effect I t  should be im
plemented from die day die legisla
tion is passed. If it is implemented 
with retrospective effect from 1988, it 
would, be betrayal of trust of the 
people of Delhi.

Therefore, my robmission is that it 
wonM have been better If instead erf

an ordinance, this should have been 
brought in the form of a Bill. Use 
of the office of the President of India 
for promulgation of ordinances time 
and again would not serve the pur
pose. Congress party is the ruling 
party and the way they have been 
betraying the people of Delhi is well 
known. Even today, their intentions 
are not clear and they want to betray 
the people of Delhi once again. I, 
therefore, want to submit that keep
ing in view the recommendations of 
the high powered committee an or
dinance should be promulgated so that 
the people of Delhi are provided re
lief.

[English]

MR. CHAIRMAN: Motion mov
ed:

‘T hat this House disapproves of 
the Delhi Municipal Laws (Amend
ment) Ordinance, 1991 (Ordinance 
No. 1 of 1991) promulgated by 
the President on the 30th March,
1991.”

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. JA
COB): Sir, I have listened to the ob
jections raised by the hon. Member 
in regard to this Bill. It is actually 
ratification for an ordinance and the 
extension of time sought is in fact 
for six months... {Interruptions)

SHRI MADAN LAL KHURANA 
(South Delhi): It is one year.

SHRI M. M. JACOB: In effect it 
is only six months. It does not sub
stantially or materially affect the de
cisions of the recommendations erf 
the expert committee and die high- 
powered committee, which the hon. 
Men&er knows very much. The pro
blem with me now? is that we have to 
get this ratified. And if you permit
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me to move the Bill, then I can ex
plain everything in detail in my state
ment.

At this stage, 1 do not think that 
I should go into further details be
cause we are going to debate this Bill 
now. There will he many speecher, 
and in the end, I will reply to the 
points raised by the hon. Members.
(Interruptions)

[Translation]

SHRI G1RDHAR1 LAI. BHAR- 
GAVA: You may move the Bill and 
reply to my queries. You should not 
have promulgated this ordinance. I 
am opposing it, as this provision has 
been made through an ordinance. You 
merely waste the time of Hon. Pre
sident of India.

\English]

SHRI M. M. JACOB. Sir, this or
dinance was promulgated few months 
back. You know very well, who 
brought this. My contention is to re
gularise this. Now, I beg to move:

“That the Bill further to amend the 
Delhi Municipal Corporation Act, 
1957 and the Punjab Municipal Act, 
1911, as in force in New Delhi, be 
taken into consideration.”

S L  Sir, the assessment and realisation of 
•'property tax by the Municipal Cor- 

poration of Delhi and the New Delhi 
Municipal Committee is closely link
ed with the standard rent provided 
under the Delhi Rent Control Act. 
This Act was amended through the 
Delhi Rent Control (Amendment) Act,
1988 and became effective from 1st 
December, 1988. The main changes 
brought in by the amendment Act 
were (a) premises with a rent of Rs. 
3500 per month and more are beyond

1913 (SAKA) and Delhi 306 
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the purview oi the Rent Control Act; 
(h) properties constructed after 1st 
December, 1988 will not be liable to 
be assessed for standard rent applica
ble to different categories of proper
ties as a proportion of the cost of 
construction etc. has been raised to 
10 per cent; and (d) a provision has 
been made that after every three years, 
standard rent or any rent agreed upon 
between the landlord and the tenant 
i where no standard rent is fixed) may 
be increased by 10 per cent.

As a result of the above amend
ments, assessment of property taxes 
needed some changes: Under section
126 of the Delhi Municipal Corpora
tion Act, 1957, the Commissioner, 
Delhi Municipal Corporation was re
quired to make amendments in the 
Assessment List from 1st December,
1988 and to issue notices for such 
amendments within the same financial 
year i.e. before 31st March, 1989. In 
view of the fact that a large number 
of properties—about five lakhs—were 
due for an amendment and the fact 
that the time available for issuing 
notices to the property owners was 
very short, it was not possible for the 
Commissioner to get surveys complet
ed, documents scrutinised and issue 
well-founded notices before 31st 
March, 1989. The Delhi Municipal 
Corporation Act, 1957 was accord
ingly amended through the Delhi 
Municipal Laws (Amendment) Act,
1989 to provide time for issue of 
notices for the years commencing from 
1st April, 1988 and 1st April, 1989 
before 1st April, 1991.

Similarly, the Punjab Municipal Act, 
1911 as in force in New Delhi was 
also amended by the Delhi Municipal 
Laws (Amendment) Act, 1989 to en
able the New Delhi Municipal Com
mittee to issue notices for the amend
ment of the Assessment List for the 
financial years commencing on 1-4- 
1988, 1-4-1989 and 1-4-1990 before 
the first day of April, 1991.
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In March, 1991, it was felt that the 

magnitude of the work involving sur
vey of properties, scrutiny of records 
and issuing of notices was such that 
it was difficult to complete the pro
cess before 1-4-1991. As such, the time 
for issue of notices was proposed to 
be extended till 31-3-1992. As the 
Parliament was not in session, the 
President promulgated an Ordinance 
on 30-3-1991 to amend relevant pro
vision of the Delhi Municipal Corpo
ration Act, 1957 and the Punjab 
Municipal Act, 1911 to permit issue 
of the notices before 1-4-1992.

The present Bill is to replace the 
said Ordinance. The Bill is essential 
as it will help avoid undue haste in 
the preparation of assessment lists 
and check inflated claims being pre
ferred with consequent harassment to 
the tax payers. It will also help both 
the Municipal Corporation of Delhi 
and the New Delhi Municipal Com
mittee to increase their revenues.

I commend this Bill to the House 
for consideration and acceptance.

MR. CHAIRMAN: Motion mov
ed:

“That the Bill further to amend the 
Delhi Municipal Corporation Act, 
1957 and the Punjab Municipal Act, 
1911, as in force in New Delhi, be 
taken into consideration.”

SHRI GIRDHRI LAL BHAR- 
GAVA: I beg to move:

“That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by the 28th October, 1991.”

15.00 hrs.

MR. CHAIRMAN: These Bills are 
to be pissed because they are to go 
to the Upper House. I  seek the co
operation of all the Members. Shri 
Madan Lai Ktatraaa wiU speak.

6, 1991 and Delhi 308
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[Translation]

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Chairman, Sir,
there is a small amendment in the 
Bill. The hon. Minister has just now 
said that the last date of issuing noti
ces which was 1st April, 1991 should 
be substituted by 31-3-1992. The hon. 
Minister has stated that an Ordi
nance in this regard was promulgated 
in 1989. That ordinance was promul
gated because elections were due in 
iieini. The Delhi Municipal Corpo
ration and Metropolitan Council elec
tions were held on February 5, 1983 
for a period of five years. The elec
tions were expected to be held in 
1988-89. Inflated bills for tax were 
sent to the people and it was a matter 
of public discussion in Delhi. We had 
raised this matter in Delhi Metropo
litan Council also. Congress was afraid 
of facing the elections. The Period for 
issuing notices was extended by three 
years and it was said that a com
mittee would be set up to look into 
it. Shri. Jag Pravesh Chandra was the 
Chief Executiye Councillor. The Com
mittee was headed by him. But that 
committee did not submit even a sin
gle report nor did it take any action. 
After that me Government changed. 
As has been said just now, a high 
powered committee under the chair
manship of Shri Vijay Kumar Mal- 
hotra was set up. Before coming to the 
recommendations made by that com
mittee, I would like to submit one 
thing. There is lot of hue and cry 
everywhere in Delhi—-because of issu
ing of exhorbitant house tax bills. 
This shows that there is no accounta
ble administration in the city* There 
is no Godfather of Delhi.

There is no forum for discussing the 
problems of Delhi. There is no elected 
body in Delhi. Thus, the people who 
have no affection with and are not ac
countable to the people of Delhi are 
taking policy-decisions whether the 
problems relate to DESU, DTC, 
Roads or Law and Order. Similarly,
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there is a problem of house tax also 
about which I have just mentioned. 
Now I would like to draw your atten
tion towards the recommendations of 
the Committee. This is an ideal re
port. I would like that our Ministry 
should study the report and this report 
shoule be implemented in other cities 
also. At present, they are imposing 
house tax on the basis of market va
lue. The recommendation of the Com
mittee was that the tax should be levi
ed on the basis of its cost price. If 
anybody purchases a house worth 
rupees one lakh from DDA, the tax 
should be imposed on rupees one lakh 
provided he resides himself and it is 
self-occupied. If he has rented out it, 
you may enhance the tax. If the house 
is of worth rupees one and a half lakhs 
or two lakhs, the tax should be impos
ed on its actual cost. If the market 
value of the house rises to ten lakhs, 
the tax should not be imfposed on ten 
lakhs. This is improper. Because the 
cost price of the house was two lakhs 
when he had bought this house. If 
you impose tax on ten lakhs which is 
its present market value, how middle 
income group or low income group 
people will be able to pay the tax. 
If a man has a fixed income of rupees 
two thousand and you are imposing 
tax two thousand rupees per month 
how he will be able to pay 25-30 thou
sand rupees per annum. Such cases 
are seen. Therefore, it is mentioned 
therein that the tax should be im
posed on the cost price of the house.

34 per cent tax is being imposed 
presently. The Committee has recom
mended that maximum and minimum 
limit of the tax should be fixed at
20 per cent and 12 per cent respec
tively. Everybody has to pay it.

One more thing I would like to sub
mit to the hon. Minister, through you. 
As and when Corporation wishes, it 
include water tax, sanitations tax edu
cation cess in the property tax. My 
point of view is that property tax 
means property tax. To include edu

cation cess and other taxes therein, is 
not justified. It is not proper.

Other taxes like water, sanitation 
or education cess should not be in
cluded in house tax. This is the re
port of that committee.

I would like to request one thing 
more. Administration and Munici
pal Committee could not finalise the 
bill. The Government have brought 
forward it. Although its responsi
bility does not fall on the people. Its 
responsibilty falls on politicians or 
the officials who are running the ad
ministration. The people of Delhi 
are facing the consequences of the 
lapses on the part of the officials. 
Therefore, the recommendations of 
the committee should be implement
ed with retrospective effect not with 
effect from today. This is my submis
sion.

This Committee consists of the 
nominees of Delhi Administration, 
Delhi Municipal Corporation, the 
B.J.P. and the Congress and this re
port was adopted unanimously. The 
officials of Delhi Administration and 
Delhi Municipal Corporation have 
also adopted it. When you are 
already going to amend it, then you 
also issue necessary directions to 
them that. If it is not done, the pro
blems are bound to arise. If you 
change the date but don’t issue guide
lines and keep silence about the re
commendations issued, the officials 
will impose property tax on the basis 
of their own formula. It will cause 
uproar in Delhi. The purpose will 
be defeated for which the committee 
was constituted and we are amending 
to it. If the purpose is defeated it 
will not be good. Therefore, I re
quest you, Sir, kindly to tell the offi
cials that four years have already 
passed and yet no decision has been 
taken, t^ p g h  we are supporting the 
and for sjrtting up a legislative as- 
given to us. The sword of uncertain
ty is hanging over the heads of fhe
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people of Delhi. You will not get the 
time afterwards. We should finalise 
the whole issue of property tax be 
fore 31st March, 1992 and issue gui
delines accordingly.

Mr. Chairman, Sir, I urge upon you 
that the report, which is unanimous 
and Delhi Administration and Delhi 
Municipal Corporation are agreed to 
it, should be implemented immedia
tely. Then I would say that we 
would be successful in achieving the 
aim, the purpose behind amending 
the bill. Once again, I would request 
the hon. Home Minister through 
vou, Sir. elections, which are due. to 
the Delhi Metropolitan Council and 
Delhi Municipal Corporation be held 
ŝ, early as possible. This problem 

has been there for the last four 
years. la s t  time, the elections were 
held on 5th February, 1983. Eight 
vears have been gone by. The people 
of Delhi should be allowed to decide 
their fate so that elected members of 
Delhi, who are accountable to it and 
fully aware of the problems of it, 
could solve the problems of Delhi. 
Thanks.

\ English]

SHRI SRIBALLAV PANIGR AHI 
fDeogarh); Mr. Chairman, Sir, I rise 
to support this Bill which is intended 
tn replace the relevant ordinance, that 
is the Delhi Municipal Laws (Amend
ment) Ordinance. 1991. Hie learned 
speaker from the other side who has 
just now spoken, who hatppens to 
represent Delhi in this House, has 
welcomed the different provisions of 
the ordinance. He has gwne su;ige- 
tions to make, to bring about impro
vement in his own way. According 
to him, the ordinance has several 
good provisions. The provisions are 
welcome.

The hon. Minister has explained, 
while introducing die BiU, that it has 
two aspects On the one hand It will 
mitigate the undue harassment, suffer

ings of the property holders, the house 
owners etc. and on the other hand it 
will enhance the income of the Muni
cipal Corporation. The income of the 
Municipal Corporation will conside
rably go up which is the need of the 
hour.

Delhi being the capital city of 
Tndia, we should have a very good 
and ideal Corporation here. The
Municipal Corporation should be
ideal in all respects. It should also 
have very healthy functioning. As you 
are aware, every day some high
foreign dignitaries are present in
Delhi.

So many things like local develop
ment etc. are taken care of by the 
Municipal Corporation. Unless the
Corporation is ideal and it does its 
job properly, its life will suffer and 
that al-o will give a bad impression 
to the outside world. Of course we 
have our poverty and so many other 
problems in the country, t>ut in the 
midst of all this, Delhi has the re
putation of being one of the five 
beautiful cities in the world. That re
putation is there and we should see 
that this reputation is in no way erod
ed by our functioning. According to 
this Ordinance or the Bill that is 
before us, it gives also power to the 
authorities to include if any property 
is left out and rectify if there is any 
error or mistake. If there is, for
example, an assessment on the higher 
side and so on, that could also be
rectified. These are all welcome
features, but at the same time, there 
should be proper safeguards. We have 
very good provisions in our legisla
tion, but while they are implemented 
in the field by the bureaucrats or by 
the officers, sometimes the spirit 
is lost and sometimes other consi
derations come in the way of
implementation. And the officers in 
charge of implementation do not do 
the work properly and the ma
sons are quite obvious. There is 
always a tendency on the part of a 
few officers to make some money out
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or it. You should see how it should 
be checked—the aspect of corruption 
etc.

There is nothing much to speak on 
this, but one thing I want to say and 
that is sometimes I am confused be
cause in Delhi so many institutions or 
organisations are associated with diffe
rent aspects of our urban life—the 
Delhi Municipal Corporation, the 
New Delhi Municipal Committee, the 
Delhi Metropolitan Council, the Delhi 
Development Authority (D.D.A.) and 
so on. Of course, there is some sub
tle distinction between them. I do not 
S3y that there is no distinction absolu
tely, but it is very thin. So, what I 
urge upon the Minister, through you, 
is that there should be proper coor
dination between all these organisa
tions so that there is no overlapping 
in respect of jurisdiction etc. and the 
purpose behind all this is not defeat
ed. If there are only less organisa 
tions in Delhi, I think that will mini
mise the confusion and I think that is 
welcome. Whatever it is, at least 
there should be proper coordination 
between them.

Another thing is that this Bill has 
reference to two laws—the Delhi
Municipal Corporation Act, 1957. 
and the Punjab Municipal Act, 1911. 
Sometimes I am allergic to see how 
many years before Independence this 
Punjab Municipal Act, 1911 was pass
ed. What I mean to say is that there 
is a sea-change everywhere and a lot 
of change has been taking place since
1911. Delhi is our Capital. So. 
should we not have one comprehen
sive law for Delhi dealing with all 
aspects? Again, what is the necessity 
of making some reference to some 
other laws that are in vogue in Delhi? 
Somehow I am allergic to it. I am 
somewhat allergic to it. Now things are 
changing and we are also trying to 
keep pace with the changing situa
tion. Why should we again adopt all 
these out-dated and out-modelled 
laws? This is a continuous process.

21. .20 LSS/ND/91

Delhi is our capital city and there is 
no dispute that we should build up 
this city more beautifully. It is a 
nice and beautiful city and it is one 
of the most beautiful cities in the 
world. We say that the city erf Ban
galore is a city of gardens. Even, 
Delhi could be made, as a city of 
‘gardens. Therefore, further efforts 
should be made to beautify the city 
of Delhi and we should have a com
prehensive law. Since the Parliament 
was not in session, the need had arisen 
for issuing the ordinance. We should 
also try to see that the functioning is 
streamlined in such a way that the 
necessity for issuing ordinances is 
minimised. Then, at the time of pre
paration of a Bill or ordinance, some 
more accuracy should be there so that 
very often we need not come to the 
House suggesting some amendments. 
In that process, the Government has 
to come before the Parliament seek
ing extension of time and if the House 
h not in session, again they have to 
issue an ordinance. Therefore, the 
concerned officers should apply their 
mind to this matter more meticu
lously so tha*, this could be avoided in 
future.

Sir, there is no opposition to this 
Bill from the other side also. They 
have only given some suggestions. 
With these words, I support this Bill.

SHRI SYED SHAHABUDDIN 
(Kishanganj): Mr. Chairman, Sir, I 
rise to support the Bill before us. 
But I take this opportunity to make 
some observations on the state of the 
city of Delhi.

As regards the Bill, the Statement 
of Objects and Reasons explains the 
situation in which ihe Ordinance was 
promulgated and I fully a/ppreciate 
that the municipal authorities should 
have extended time to initiate assess
ment proceedings and the time limit 
that has been given, I hope, shall be 
adequate for that purpose, that is, up 
to Che 31st March, 1992. However, I
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have a feeling that the paints raised 
by the hon. Member Shri Madan Lai 
Khurana regarding the retrospectivity 
of the enhanced rates must be given 
due consideration. If assessment has 
been delayed, it is for no fault of the 
tax payer and to suddenly place a bur
den on him for the past assessment 
at an enhanced rate shall not be fair.

Therefore, I make this plea to the 
Government that the fresh assessments 
must aptply only with the current 
financial year if the assessments are 
completed before 31st March, 1992.

The second point that I would like 
to place before you and emphasise is 
the fact that a lot of properties are 
used by the citizens of Delhi for their 
own occupation or their own business. 
Delhi is a great metropolitan centre 
and the commercial value of proper
ty is rising every day. Some conces
sion must be made for the properties 
which are in self use either for resi
dential purposes or for business pur- 
Doses. A oerson might have a small 
house of 50 sq. metres or 25 sq. met
res. A person might have a small 
shop of, say 10 sq. metres and he can
not possibly go on paying the muni
cipal tax at enhanced rates every year. 
I am not questioning the right of the 
Municipal authorities to re-assess and 
re-fix the rates. That they can do 
every year or every few years. But T 
would say that some exemption must 
be made from Its process of continu
ous enhancement, in the interest of 
those people who are occupying their 
own properties or for their own pur
poses or for business purposes.

An important point to which I 
would like ta  draw your attention is 
this that the Municipal services in 
Delhi, all said and done, are at a 
breaking point I am not talking of 
the posh localities. I am not talking 
of the roads of Delhi. I m  not even 
speaking erf the colonies of Soutiv 
Delhi. They are well-maintained. I 
do not know whether in fact the fe~

sidents of those localities pay in totali
ty the expenditure that is incurred on 
their beautiful parks, on the beautiful 
roads which are laid out very beau
tifully and on the services that they 
receive. But I do know that in East 
Delhi, there are slums and bastis 
which receive practically no service 
at all. You have the beautiful city of 
gardens on the one hand and, you 
have, on the other hand, the city of 
sinking nallas and drains in which 
the nallas are running into the roads 
and I would, therefore, suggest that 
the Municipal authorities of Delhi— 
and I would like the hon. Home Mini
ster to take note of this fact—should 
provide the basic amenities for all 
the people of Delhi, for all the colo
nies of Delhi and, in fact, even the 
bastis are springing up and they are 
springing up every day and more and 
mare people are coming to Delhi from 
outside. Some effort has to be made 
to have a proper lay out and to see 
to it that these bastiti do not grow in 
a very haphazard mannpr. If some 
effort is made to proviSe the mini
mum Municipal services, I think Delhi 
can be a better place to live in for all 
people of the country.

Delhi should not be a matter of 
pride for the people who have adopt
ed the five-star culture. It should 
be a matter of pride for every citizen 
of the country who comes to Delhi.

I represent in this Parliament an 
area called Pumea in North Bihar. 
I believe at least 50,000 people from 
various parts of Purnea live and work 
in Delhi. I do not have words to ex
plain to you the dismal conditions in 
which they live. Imagine a visitor 
from Purnea coming here, to meet his 
relatives. I am just giving an exam
ple and that applies to all in the coun
try. He has heard a lot about Delhi. 
He comes to Delhi to enjoy fresh 
air and the beauties and the landscape 
of Delhi and he goes on and sees 
people practically down in drains. 
This disparity in Municipal services 
must go.



317 Stat. Res. re. SRAVANA \ 5 ,  1913 (SAKA) and Delhi 314 
Disapproval o f Delhi Municipal Laws

Municipal Lws (Amend.) Bill
(Amend.) Ord. 1991

Only today or yesterday, 1 read in 
the newspaper that in order to reno
vate the roads in a single colony of 
Delhi, the Defence Colony where per
haps a thousand families live, it is 
proposed to spend something like 
Rs. 3 crores.

This disparity in the commitment of 
Municipal resources for providing 
basic amenities like drainage and roads 
must be looked into and must disap
pear.

Sir, the other aspect of the city of 
Delhi that 1 would like to place before 
you is the fact that Delhi is a historic 
city, Delhi is a city of monuments 
and these monuments are—not only 
due to natural wear and tear, due to 
erosion by further time but by human 
acts—dwinding with every passing 
day. At the turn of the century a sur
vey was made by the Central Gov
ernment and they found that there 
were nearly 1200 monuments in Delhi. 
Today, nearly half of them cannot be 
traced. They have simply disap
peared. They were not at all taken 
under the Central protection. Only a 
few were and only a few are taken 
under them and the rest are the res
ponsibility of the Delhi Administra
tion. Unfortunately nothing very 
much is being done. On the other 
day we had a project for a museum 
of the city of Delhi. 1 do not know 
where this project was prepared. There 
was a talk about establishing a mu
seum in which the evolution of the 
city of Delhi from the pre-historic 
times right up to the present day 
shall be projected. I would suggest 
that for a city to have a sense of 
historic past, for a city to retain its 
historic memory, for a city to have its 
place in history, it is essential that 
we must look after the historic monu
ments on the one hand and we must 
try to project all these things to the 
people and the visitors who come 
from, all over the world. Simultan
eously, may I also mention that the 
Old City is in a bad shape. I think

the Old City, the Old Shahjahabad, 
tiie Walled City needs a lot more 
care than has been bestowed upon it 
by the Delhi Municipal Corporation 
or by the Delhi authorities.

Coming to this, one of the reasons 
why some of this negligence has taken 
place is the fact that while we speak 
of decentralisation of authority, in 
the case of Delhi more and more cen
tralisation has taken place over the 
last few years. There is not only a 
multiplicity of authority which crea
tes overlapping and negligence but 
i»)ere are also several layers of deci
sion* making and finally everything 
ends up witn the Central Government. 
1 do not understand why the Central 
Government should run the Delhi 
Transport System, or why should the 
Central Government run the Delhi 
Power Supply system, why should the 
Central Government have a hand in 
running the Delhi Housing System. I 
cannot understand i t  Therefore, 1 
would suggest that Delhi must have 
a role to run itself, to rule itself, to 
Govern itself and therefore I take this 
opportunity to plead with the Govern
ment to grant the cherished demand 
of the people of Delhi to have a State
hood for themselves.

MR. CHAIRMAN: Only for Delhi? 
What about the Andaman & Nicobar 
Islands etc.?

SHRI MANOftANJAN BHAKTA 
(Andaman-Nicobar): We are having 
an inferior type of Government there.

SHRI SYjED SHAHABUDDIN: 
When I plead for Delhi I am not 
meeting the claims of the others but 
I would suggest that Delhi has a very 
special place and Delhi must be given 
the Statehood.. For that matter, at 
least what the least we can do imme
diately is to allow the people of 
Delhi to choose their own represen
tatives, to elect their own reguesen  ̂
tatives. That is the first step. Far ftm  
years, may be for 8 years in some
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cases, the Municipal Elections have 
not taken place. The Metropolitan 
Council is in doldrums. The people 
of Delhi have no hand in running 
their aaffairs. 1 think this state of 
affairs must go. While the Govern
ment make up their mind about grant
ing the degree of autonomy, granting 
the Statehood to Delhi it would be 
fair if at least they announce the 
dates for the Delhi Municipal Corpo
ration elections and the Elections to 
the Delhi Metropolitan Council which 
have been deferred from time to time 
on many occasions.

There is one more point I would 
like to make and I am done with. 
1 am a believer in municipal housing. 
When I was in Algeria as India’s 
Ambassador, I had the occasion to 
study their housing system. It was a 
country which had lost practically all 
dwelling units during ten years of its 
War of Independence. Everything was 
in shambles. But they took the model, 
the model perfected by the great 
Mayor of Marseilles in France who 
had created the municipal housing for 
that city. They built enormous com
plexes to house the people whose 
dwellings had been razed to ground 
by the war operations during the free
dom struggle.

I think that once Delhi has a State
hood, instead of these occasional bul
ldozing that we hear about, there 
shall be a planned and systematic way 
of relocating people without disturb
ing their means of livelihood, per
haps, in higB-rise buildings, and in 
a way, without interfering with their 
livelihood.

With these few ideas that I have 
placed befoe you, I support the Bill 
and once again, I plead with the Gov
ernment, at least, to exempt--4hat is 
the most important point in my  
mind—the question of retrospectivity. 
The new rate should apply with effect 
from their assessment and not with re

tiospcctive effect. Secondly, the seif- 
users of the properties should not be 
subjected to this rise too frequently.

SHRI TAR1T BARAN TOPDAR 
(Barrackpore): This is a Bill which 
is going to be legalised with promul
gation that has been made in regard 
to the Delhi Municipal Corporation 
and specially for the assessment of 
properties. 1 am in one, with the 
earlier speakers that it should not have 
the retrospectivity because, this will 
tell upon the incumbents—the house
holders—not for their fault. It is 
because of the fault of the administra
tion; because of some sort of delay
ing or procrastinating on the part of 
the administration. And for this rea
son, the people should not be penalis
ed.

One more thing that 1 alsojupport 
is that persons who are owning and 
using the property for himself for the 
purpose of dwelling or for the purpose 
of some sort of business done by him
self should get special concession, in 
the course of assessment of taxes. It 
is true that in Delhi, the values of 
properties are getting high day by day 
and it is also true that the muncipal 
authorities should take this into con
sideration and assess the taxes com- 
mensurating with the rise in the value. 
This is the order in which taxes are 
assessed in our country in different 
cities.

While considering these things, pro
perties used by the owners themselves 
in the form of business and in the 
form of dwelling purpose, I reiterate, 
should get special concessions.

While this Bill has to be support
ed, because it is merely a legalisation 
of the ordinance promulgation, I want 
to make one salient point That has 
been mentioned by earlier speaker 
also and that is about the elections to 
the Municipal Corporation which 
are not being held in Delhi 
for so many years. It is not 
the case with Delhi aloae. In
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so many metropolis and in so many 
cities the ruling party Congress-I is 
not willing to hold elections. This is 
the case where they rule. Probably in 
Delhi also they are not willing to hold 
elections. In course of supporting this 
Bill, I want to put a rider through 
you that the House should resolve 
tnat within the time limit given, the 
Deihi Municipal/Corporation elec
tions must be held. This should be a 
rider which we want to put on the 
Government through the House.

In course of supporting this Bill 1 
would like to say that the standard of 
municipal service has gone down and 
because of multiplicity of authorities— 
one is DDA, the other is Delhi Muni
cipal Corporation and the third is 
Metropolitan Council—there is over
lapping of issues as to who will de
cide things, which is the jurisdiction of 
which Committee etc. These are the 
things that complicate simple matters.

1 don't say at the present moment 
that Delhi should be given statehood 
right now. I am not going into it 
now. When that point comes up, we 
will discuss and finalise it. But decen
tralisation must be there. Delhi peo
ple must have their say in their muni
cipal activities, in their municipal ser
vices. They must be given powers to 
do their own jobs as regards the muni
cipal activities. Thousands of crores 
of rupees are being spent for Delhi; 
but the slum dwellers remain in the 
same standard as they were and the 
dismal picture on the one side re
mains as it is. Therefore in order to 
fix accountability and at the same 
time in order to have participation of 
the people in the Delhi Municipal 
activities, Delhi Municipal ejections 
should be held forthwith. The Metro
politan Council elections also should 
be held forthwith. Coordination 
among the authorities governing the 
issues of Delhi should be well iden
tified and things done in that way.

SHRI MANORANJAN BHAKTA 
(Andaman-Nicobar): Mr. Chairman
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Sir, this Bill has a very limited pur
pose. However, the Members from 
the other side try to bring many other 
questions in it. What was the pur
pose of bringing this Bill? There was 
an ordinance issues when this House 
waii not in session. Now the Gov
ernment wants to repeal that and 
therefore this Bill has to be passed.

The purpose of the Bill is;

“Consequent upon coming into force 
of the Delhi Rent Control (Amend
ment) Act, 1988 with effect from 
i - 12-1988, it became imperative for 
the Municipal authorities of Delhi 
to send revised notices to a very 
large number of property tax payers 
(over 5 lakhs) as prescribed under 
the Delhi Municipal Corporation 
Act, 1957 and the Punjab Munici
pal Act, 1911 as in force in New 
Delhi.”

Subsequently they say,

“The number of properties due for 
re-assessment being large, the 
Commissioner was noi in a position 
to issue notices based on systema
tic surveys and proper scrutiny of 
documents. With a view to ensur
ing that notices were issued after 
due verification, it was felt essential 
to extend time upto 31-3-1992 for 
the purpose of initiating assess
ment”.

I think, this is the purpose of the 
Bill. So, there is very little scope for 
discussion on this Bill. I support this 
Bill. At the same tme, I would like 
to say a few words for consideration.

I do not agree when Shri Khurana 
said that there was no election in 
Delhi and that is why all these issues 
are lyintg pending; that is why many 
things could not be done, etc. It is 
not so. The problems of the Union 
Territory are quite different. Each 
Union Territory has a different type 
of administrative system. In Pondi
cherry there is a legislature. It is an 
Union Territory with a legislature; In
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Delhi, there is a Metropolitan Coun
cil, and there is a Municipal Corpo
ration; In Andaman & Nicobar
Islands, there is a Pradesh Council;
similariy in Lakshadweep, there is a 
Pradesh Council. So, in different
Union Territories, different types of
administrative systems are prevailing. 
So, what Shri Khurana should have 
said and demanded is that there 
should he one uniform policy for all 
the Union Territories. In that case, 
many problems of the Union Territo
ries coukl be solved.

SHRI MADANLAL KHURANA:
1 agree.

SHRI MANORANJAN BHAKTA: 
then 1 agree with Shri Khura.ia 

when he said a point about the assess
ment of high rates. That point should 
be taken into consideration. The 
assessment should be done on the 
basis of the actual cost of the property 
purchased either from DDA or from 
any other authorities. It should not be 
done on the basis of the market rates 
because market rate is an unreliable 
parameter which is fluctuating.

For example, suppose if some NR I 
people or people from Gulf come and 
iry to purchase properties—they pay 
any price. So* in such cases we have 
seen that—suddenly there will be a 
steep rise in the price of properties. 
But, actually the real user who lives in 
his own house which which was pur
chased from DDA or from any other 
authorities, cannot pay the tax assess
ment made on the basis of the market 
rates. That is why I want that this 
matter should be considered.

ISM  brs. SHRI S. MALLIKARJU- 
NAIAH in the Chair]

There is also another point to be 
noted. This Bill intends to increase 
the revenue of the Municipal Corpo
ration. The Municipal Corporation is 
increask& their revenue earnings, but 
they areliardly providing any service

to the people. This point has to be 
taken into consideration. When we 
are putting more and more burden 
on me people, we are not providing 
civic ameniues and facilities to the 
people suiiicentiy. Until and unlss this 
is uone, i do not think the Govern
ment will be really doing justice to 
me peopie or to me occupants of tnese 
properties.

1 wouid also like to make a request 
to the lion. Minister that Shri Sn- 
Diiiao ranigiam here has stated mat 
we are touowmg ail the old laws by 
p^ece-meai amendments.

I he Government should consider 
about a compieliensive amendment to 
sucn bins so that we can cope up 
wiui me present requirements or the 
peopie and also how these municipal 
oouies wouid lunction effectively in a 
better manner in tne big metropolitan 
cities, particularly in Delhi.

At the same time, 1 also request 
the hon. Minister to consider the 
other union Territories where the 
municipal laws are inadequate and 
inenective. In those areas also, they 
should consider that a comprehensive 
and unitied legislation is brought be
fore mis House.

Tne time at my disposal is limited, 
i support this Bill for consideration.

[Translation]

SHRI DAU DAYAL JOSHI 
(Kota): Mr. Chairman, Sir, with re
ference to the Delhi Municipal Laws 
(Amendment) Bill, which has been 
presented here, I would like to say 
that the distribution of authority in 
Delhi is totally incomprehensible and 
confusing. In the last session, two of 
my party colleagues, Prof. Vijay Ku
mar Malhotra and Shri Madan Lai 
Khurana repeatedly made forceful 
please for granting statehood to Delhi 
and for setting up a legislative as
sembly. However, Delhi has been
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deprived of its legitimate rights, be
cause it is the Bharatiya Janata Party 
which commands the support of the 
people of Delhi. Unfortunately, even 
now the work of administering Delhi 
is divided among four or five organi
sations. Onlv yesterday, some tra
ders from Sadar Bazar approached 
me and requested me to visit their 
area, which is represented in the 
House bv Shri Jagdish Tytler. They 
told me that there was slaughter house 
in the main market, where traders 
from all over the country come for 
business and that the sight of blood 
flowing from the butchery is quite re
pulsive.

(Interruptions)

Although Shri Jagdish Tytler is 
known to be a very considerate per
son and is occupying an important 
position in the Union Cabinet, yet it 
is most unfortunate that after winning 
the elections, he has net visited Sadar 
Bazar area even once.

Although Delhi Sadar is the con
stituency of Shri Jagdish Tytler, I 
would like to tell him that he should 
not get intoxicated by power and that 
he should visit his constituency at 
least once, fInterruptions)

I have been the president of the 
Kota Municipal Council. I would 
like to mention here that Municipal 
Councils all over Rajasthan have im
posed house tax, but during my tenure 
as the President of the Kota Munici
pal Council in 1970 I had taken a 
decision to abolish house tax. Now 
the year is 1991 and even now house 
tax is not levied in Kota. You say 
that your intention is to provide some 
relief through this Bill, but I don’t 
think that it is possible to provide 
any relief. Assessment is made once 
and some people succeed in getting 
house tax fixed at a lower rate by 
greasing the palms of some officials. 
Then the same amount continues to 
be recovered for years. This doesn’t

provide any relief to the people. It 
is my humble submission that there 
is nothing wrong in the convention of 
making an assessment once, but some 
tribunal should be constituted there
after to check whether the house tax 
has been properly fixed.

I would like to submit that house 
tax is not properly recovered. You 
may fix it for 15 or 20 years together. 
Many amendments were required to 
be made in this Bill. Hon. Minister, 
Sir, when you brought forward this 
Bill, you should have introduced some 
amendments to the Delhi Municipal 
laws, along with it. There should 
have been a provision under which if 
a person deposits house tax for twen
ty years in one lump sum, he should 
be exempted from paying house tax 
for life. Unfortunately, you haven’t 
brought forward any such proposal. 
You wanted to provide relief, just 
keeping an eve on elections. This is 
obvious from the fact that the house 
tax had gone up under the Rent Con- 
trol Act and an increase in house-tax 
means loss of votes to political lea
ders. This is precisely the intention 
behind this amendment.

A committee under the Chairman
ship of Shri Jag Parvesh Chandra was 
constituted. Later on, Prof. Vijay 
Kumar Malhotra was inducted into i t  
Unfortunately, no heed was paid to 
his suggestions. I do support this 
Bill, but along with it I  would like 
to make a humble submission that 
taxes like House tax, which creates 
a lot of difficulties for the citizens, 
should be completely abolished. The 
Municipal Councils have many other 
sources to earn revenue. Lastly, I 
once asain extend my support to this 
Amendment.

SHRI BHUBANESHWAR PRA
SAD MEHTA (Hazaribagh): Mr. 
Chairman, Sir, I would like to point 
out certain facts, with regard to the 
Delhi Municipal'Laws' (Amendment) 
BilL Under the provisions of the
1989 amendment, the house tax was
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to be assessed by 31st March, 1991. 
but unfortunately, it could not be 
done. Now the time has been exten
ded to 1992. The notices currently 
being issued to the citizens of Delhi, 
show the house tax amount higher by
10 or 12 times and the people are 
running from pillar to post and find
ing it difficult to go to the concerned 
offices to file their objections. The 
people of Delhi are fed up with all 
this. Therefore, it is my humble re
quest that such provisions be included 
in this legislation, which would en
able the common man to pay his dues 
without facing any difficulties or 
harassment at the hands of the offi
cialdom. Today, they are running 
from oillar to post, submitting repre
sentations to one and all, yet their 
grievances are not listened to. in time 
as a result of which they are facing 
immense inconvenience.

Mr. Chairman, Sir, through you I 
would like to suggest to the Govern
ment that they should not levy house 
tax from people owning and residing in 
the L.I.G. (Lower Income Group) and 
M.T.G. (Middle Income Group) flats 
of the D.D.A. They should be exem
pted from the purview of house tax. 
It is further reauested that tax based 
on D.D.A. rates should be levied 
from those who have purchased their 
flats on hire-purchase basis.

Mr. Chairman, Sir, I would also 
like to sav that the Government 
should implement the recommenda
tions made in the Malhotra Com
mittee Report. Right now, instead 
of conducting a house to house sur
vey, the officials concerned fix the 
house tax sitting in their offices and 
under this process structures coming 
under the commercial category get 
included in the non-commercial cate
gory and vice-versa, and consequent
ly, it is the common man, who suffers 
the most. It was reported in the 
newspapers sometime back that the 
Government proposes to launch a 
Self-assessment scheme. I would

like fo know from the Government, 
whether it is serious about implement
ing the said scheme. If so, the Go
vernment should give it wide publi
city and save the people from the 
inconvenience and the difficulties, they 
are currently facing. It has been de
cided to assess the house tax by 1992, 
but alongwith it, the Government 
should see to it that the taxes are 
levied w.e.f. 1992 onwards and not 
retrospectively from 1988, as pro
posed. If it is levied with effect from
1988, it would tantamount to perpe
trating injustice on the people of 
Delhi. Election to the Municipal. Cor
poration of Delhi is long due and 
the people of Delhi are finding it 
difficult in the absence of their elected 
representatives. Therefore, the Go
vernment should see to it that elec
tions to the Municipal Corporation 
are conducted, wherever and when
ever they are due. With these words, 
I once again extend my support to 
this Bill and request the Government 
to nonder over the points, I have 
raised.

f English]

SHRT SATFUDDTN CHOUDHURY 
(Katwa): Sir, the first speaker from
our Party has given our views on this 
particular Bill. The problem of not 
having democratic elections to any of 
these institutions is that we have to 
discuss all those matters in Parlia
ment. I would not have taken part 
in this debate, had I not been hurt by 
one incident in connection with the 
NDMC.

Some days ago, one young man 
came to me and informed me that he 
had a stall in Janpath near the Indian 
Oil Bhavan. He told me that he was 
evicted by the NDMC. The aggriev
ed persons like him, moved the Sup
reme Court for redressal and got a 
stay order also. Despite the Supreme 
Court’s order, they are not being al
lowed to set up the stalls there. 
Why? Money plays a very big rote
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in these matters. Some were permit
ted to put up their stalls, while some 
others were denied the opportunity. 
If somebody comes to me, as a repre
sentative of the people, it is my duty 
to contact the highest authority there. 
I telephoned the administrator of the 
NDMC thrice. On the telephone I 
could not contact him. So I left my 
number with the office of the Admi
nistrator. I do not know who that 
great man is. He may indeed be 
great and he may be having lot of 
work to do in the NDMC. He did 
not have time to reply my call and 
the PA of the gentleman advised me 
to send that young man with a letter 
from me to meet the administrator. I 
wrote a letter and I sent that young 
man to the administrator. His PA 
sent him to the Director of Enforce
ment. Do you know what happened 
there? He threw my letter on the 
floor and said that nothing could be 
done. If this is the kind of behaviour 
that we have to face from the ser
vants of the people, I am really very 
sorry. How can we inculcate a sense 
of accountability in the minds of our 
public servants?

May be this is a very small matter. 
Nobody bothers in our country, if a 
man is dying. If this young man dies, 
nobody will shed a tear for him. 
Since he has come to me seeking my 
help, I wanted to help him. Despite 
the Supreme Court’s stay order, he 
has not been allowed to put up his 
stall. I want to know why. Who 
will give me the answer? Though 
this is a small matter, many important 
issues are involved in this. How can 
NDMC behave in this manner? I 
urge u ro n  the hon. Minister to give 
a specific reply to this, I am raising 
this question because in it democracy 
it is necessary that this kind of peo
ple are taken to task .x It is not mere
ly mv insult. It is an insult to the 
people of this country. We canaet 
allow our bureaucracy to function in 
this wav. I  have taken Dart in this 
deimte just io raise this issue. For
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that matter, I am helpless. What 
have I to say to that young man who 
came to me? I am just reporting 
this matter to the hon. Minister and 
raising this issue in the House so that 
at least this way, we can do some 
justice to the suffering persons.

[Translation]

SHRI MOHAN SINGH (Deoria): 
Mr. Chairman, Sir, there is no ques
tion of speaking against the spirit of 
this Bill. But some time should 
have been allowed to the Administra
tion for the reassessment of the House 
tax. There is no problem in allow
ing such a time. However, I would 
like to submit as to how long we 
shall continue to maintain law and 
order in Delhi through ordinances and 
with the help of the Union Govern
ment. Much time of this House and 
the Central Government which has to 
pay its attention to so many activities 
of the country is unnecessarily wasted 
in maintaining law and order and 
attending to other activities of Delhi 
in the absence of any democractic set 
up in Delhi for the last 8 years. There
fore, I demand that elections for the 
Municipal Corporation and the Me- 
trooolitan Council of Delhi should he 
held immediately. I am in favour of 
granting statehood to Delhi. It must 
have its own Vidhan-Sabha for which 
elections should be held soon. Had 
the Bill for granting State-hood to 
Delhi been introduced, we would have 
perhaps supported it vehemently. I 
demand that such a Bill should be 
introduced in the House.

So far as the question of assessment 
of Ho’ise Tax in respect of buildings 
owned by individuals is concerned, I 
would like to inform the House that 
15-20 lakh persons belonging to 
Uttar Pradesh and Bihar are residing 
in Delhi. Most of them are daily- 
wase employees and their income is 
ciuite limited. They have construc
ted their houses after obtaining loans 
either from their departments or from

22—20 LSS WD/91
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financial institutions. This is a fact 
that the prices of the properties are 
raising in the market day by day, but 
there are many other reasons for 
increase in the prices of properties. 
When the prices of the properties go 
up, there is no increase in the income 
of the individual house-owners simul
taneously. When there is no increase 
in their income, there is no justifica
tion for levying these taxes on them. 
I would, therefore, like to suggest that 
no new taxes at the increased rates 
should be imposed on the residential 
houses as well as those houses which 
are used for the small business by a 
man to earn his bread.

So far as the question of civic 
amenities to the common man in 
Delhi is concerned, these are deterio
rating day by day in the absence of a 
responsible Government or a proper 
set up in Delhi. Do not take New 
Delhi separately. Think of greater 
Delhi as a whole. Taxi-drivers and 
Scooter-drivers go on strike at the 
interval of every two or three days, 
but there is no responsible authority 
to hold talks with them. Filth is 
piling up in the city, there is no ar
rangement of even night-shelters for 
the people and therefore, lakhs of 
them are compelled to live on the 
foot-paths. Who is responsible for 
all these things? Who will take care 
of all these people? It was the grace 
of God that there has been no rains 
this year, otherwise entire city might 
have been pefhaps submerged into 
water. I, would, therefore like to 
submit that a proper responsible set 
up should be formed to augment civic 
facilities in the city. Our motto 
should not be td extract taxes only on 
the pattern of bureaucracy. Civic 
amenities should also be increased 
as well. With these words, I  support 
this Bill.

SHRI SURYA NARAYAN YA- 
DAV (Saharasa): Mr. Chairman,
Sir* I support this Ipl* I got an op
portunity to understand the working
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of Ministry of Urban Development 
when 1 and Mr. Khurana were mem
bers of its Consultative Committee. 
The Metropolis like Delhi where 
people from all over the country come 
and reside lacks suitable arrangements 
for them. The number of persons 
belonging to Uttar Pradesh and Bihar 
who have come to Delhi and reside 
here is 40 to 45 lakhs and not 15-20 
lakhs as mentioned just by one of 
our colleagues.

Sir. they are living in their small 
jhuggis where they do not have the 
facility of drinking water or any other 
facility as corporation elections have 
not been held for the last 8-9 years. 
There cannot be greater injustice than 
this. We are not able to provide them 
clothes, food-grains, medicines etc. 
We fail to provide them even drinking 
water which is essential for survival. 
This is most unfortunate for this 
metropolitan city.

Sir, there is the question of grant
ing statehood to Delhi and there is 
the question of holding of elections to 
Municipal Corporation, but I would 
like to submit that there are many fa
milies, which have come from other 
places are living here in Delhi for the 
the last 10 to 20 years, but till date, 
they have not got their Ration-cards. 
I would urge upon the Government 
that when an amendment is made in 
this Bill, it should be ensured that the 
names of all those persons are in
cluded in the vofcer-lists, who have 
been living in Delhi for the last 10 
to 20 years and ration-cards must 
also be issued to them.

Sir. in the metropolis of Delhi ra
tion card is of vital importance. A 
person without it even if he is an 
M.P. does not get a person to stand 
as surety for bail in case he is impli
cated in any case or is involved in any 
court-case.. The person facing such a 
problem rushes to us for bail and we 
send with him. our servants or drivers 
for whom we have got the ration-cards
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issued. This is certainly a sorry state 
of affairs. I would like to submit 
that the situation is the same for Pun
jab migrants also. Being the Presi
dent of Ail India Jhuggi Jhonparin 
Mazdoor Sabha, I have myself seen 
the condition prevailing in Delhi, 
Calcutta. Bombay and Madras. I see 
the condition of jhuggi jhonpari dwel
lers in all the Metropolitan cities of 
the country. Just now Shri Saifuddin 
Choudhury has rightly said that I 
happen to establish contacts being 
President of that Sabha. I have writ
ten many letters regarding their pro
blems to the concerned Authorities, 
but unfortunately none of my letter 
has been replied to by them during 
the last two years. Now you can 
easily imagine the situation of an or
dinary man in such circumstances 
when even an M.P’s letter is not 
responded to.

Sir, 1 would, therefore, like to sub
mit that a date should be fixed for 
holding the elections of Delhi Muni
cipal Corporation and elections should 
be held as soon as possible so that 
the problems do not get complicated 
further. I would like to say one 
thing more in this regard that usual
ly 4 or 5 candidates contest elections 
in a particular constituency of Cor
poration. They adopt the policy of 
divide and rule and the people be
come the ultimate victims. These 
elections must be held immediately so 
that the elected representative of the 
particular constituency may be res
ponsible to take care of the difficul
ties of the public and to make suitable 
arrangements to remove the difficul
ties of the people. This is my sug
gestion and I support this Bill. I 
am thankful to you for giving me 
time to speak.

[English]

SHRI M. M. JACOB: Mr. Chair
man, Sir, I am thankful to the hon. 
Members who participated in the 
discussion on this Bill. I was sur

prised to find that there was so much 
to say against this very casual, inno
cuous way of treating the time for 
extension. Anyway, I am extremely 
happy that some of the Members 
have mentioned very valid points 
though not pertaining to this parti
cular Bill that is before the House but 
reg ruing the overall requirement of 
Delhi.

1 agree that Delhi is a growing city. 
Everyday, people are coming from 
various States in search of employ
ment, in search of other occupations 
and the problems of Delhi are enor
mous.

As you know, 1 have taken over a 
part of the responsibility of looking 
after this only in this very Session.

At the same time, the Parliament 
Session started. I did not have even 
the time to go to the houses of the 
hon. Members at least to know for 
myself what are the real problems at 
close quarters. 1 agree with many of 
the points raised here by the hon. 
Members, because a composite plan, 
a composite thinking is required, a 
coordinated effort is required before 
elevating the status of Delhi to a real 
Capital of India.

I also see the contradictions exist
ing in various institutions as many 
other hon. Members have mentioned. 
But I do not want to waste my time 
at this hour to elaborately answer 
the problems raised by the hon. Mem
bers. Mr. Khurana was arguing about 
elections again and again in Delhi. 
The Government is aware of it. Now 
the Government is actively consider
ing the manner in which the elections 
have to be held. One of our collea
gues just now mentioned that the elec
tions will have to be conducted on 
the basis of new electoral rolls be
cause many people have come from 
various parts of India to Delhi, es
pecially from Bihar; he was mention
ing about Bihar. He was arguing
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that unless their names are included 
in the electoral rolls, they cannot get 
their ration cards. So, their names 
must be enrolled in the electoral 
rolls; only then they can become full 
citizens of this Metropolitan city. I 
agree with them. This is a very 
good proposal and I will see whether 
it is possible to do so; and I will be 
very happy to examine this aspect; 
and if it is possible, I will be very 
happy to accept that a new revision 
of electoral rolls will be required in 
Delhi.

I don’t think the Congress Party is 
averse to elections. Some of our 
friends from that side mentioned in 
the course of their speeches that the 
Congress Party is not interested in 
the elections. The first parliamen- 
mentary election was held in India. 
1 even remember to have read an 
editorial in the English newspaper, 
Guardian. They said, India has pro
ved that elections are possible in 
India and the Congress Party under 
the leadership of Shri Jawaharlal 
Nehru has proved that they are the 
cradle of democracy for the whole 
Asia. Till today, the Congress Party 
is not against the elections. Every 
time when the time comes, the Con
gress Party is prepared for the elec
tions. But Mr. Khurana is upset 
about that. There are countries 
across the border where people do 
not believe in elections at all. But 
we are running this country for seve
ral years who believe in the elections. 
Never national elections were put off; 
never State elections were put off 
until and unless there are valid reasons 
for putting off elections for one year 
or two yean.

For Delhi, there are issues to be 
sorted out, as my good friend just 
now mentioned about electoral re
forms; he also mentioned about an 
argument. There are all sorts of 
arguments which are coming i?p. There 
is a demand for a Statehood. Then
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they say, it should be on the model 
of Pondicherry State. In this con
nection, I do not want to digress be
cause there are Reports of the Sar- 
karia Committee; there are Reports of 
the Balakrishnan Committee. All 
these Reports are before the Govern
ment and the Government is examin
ing which will suit best for Delhi; 
whether it is full Statehood or whe
ther it is Pondicherry model or im
mediate elections to the Metropolitan 
Council and the MCD. All these 
Reports are before the Government 
We are not running away from the 
fact.

But here it is a simple fact before 
the House; it is only an extension of 
time for one year for proper assess
ment to be made. The issue is sim
ple. An assessment is to be made as 
per the amendment made earlier in 
this very House. According to that 
amendment, we were given time till 
31-3-1991 to complete the assessment 
for New Delhi Administration and the 
MCD. But they wanted to go deeper 
into it. They surveyed the records: 
they surveyed the area. They wanted 
to find out the actual users, the actual 
people; and in the process, they took 
more time; and because of that, out 
of five lakh people in the MCD, they 
could complete only 2.5 lakh people. 
Now half done and half undone. The 
same is the case with the NDMC. 
Ninety per cent of the assessments are 
over. But ten per cent was remain
ing. So, we thought that a proper 
assessment has to be done in order to 
prevent harassment to the poor peo
ple and we have to be very reason
able in making the assessment and 
valuation. So, the ratable tax, when
ever you take the ratable rate when
ever you assess a person, nobody shall 
feel hurt.

That was the intention of the Go
vernment in asking for the extension 
of the time. And I hope that my 
good friends who moved the amend
ments would agree. I am thankful to
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Shri Girdhari Lai Bhargava for the Anotner important question was 
points he made while speaking on his which Shri Shahbuddin knows, whe-
amendment. But at the same time 1 ther the actual users are harassed in
request that this has to be taken into this process. For self-users, prior to
reality. 1-12-1988 it was 8.25 per cent of the

cost of construction and the market
Another point was raised about 

the various committees appointed. It 
is true that a committee was appoint
ed of which this House is aware of, 
and that Committee could not com- 
plete its work because suddenly the 
dissolution of the set-up came. Then 
the Committee was re-constituted 
and the re-constituted commiittee was 
there. In the meanwhile an expert 
committee was also appointed. I 
honestly tell you that the problem is 
that the expert committee constituted 
in August 1990 and the Property Tax 
Committee of November 1990 sub
mitted their reports to Delhi Admini
stration and the Delhi Administra
tion conveyed its views to this Go
vernment on the 22nd July, 1991- 
Even on the day before, on the 2nd 
August, 1991. we have received ano
ther letter from the Delhi Admini
stration that it was in furtherance of 
what they had conveyed that they 
were again conveying some more 
views. We must have some time to 
look into what they have actually 
said, what the various committees 
have said.

SHRI MADAN LAL KHURANA: 
When did you receive the report?

SHRI M. M. JACOB: That is
what I said. The full report came 
only on the 2nd August. On 22nd 
July they sent a report and on 2nd 
August they sent another lot. We 
were not able to apply our mind dur
ing the course of a week to two re
ports giving conflicting views. There 
is a contradiction between the expert 
committee report and the Property 
Tax Committee report, between the 
recommendations made by them. We 
have to apply our mind thoroughly 
to find out what is right and what 
is wrong. Naturally, it has to be 
done.

value of the land. From 1-12-1988 it 
was 10 per cent of the cost of the 
market value. My distinguished hon. 
friend was telling that it will be 50 
per cent. 1 assure you that it is not 
50 per cent. It may be about 20 per 
cent or so.

SHRI MADAN LAL KHURANA: 
it will be 37 per cent, total.

SHRI M. M. JACOB: 1 am talk
ing of self-users.

SHRI MURLI DEORA (Bombay. 
South): You do not have to give
so many details.

SHRI M. M. JACOB: The point
I am driving at is that the ultimate 
point is that it is done not to harass 
ordinary people; people having rental 
value of Rs 3500 are not at all affect
ed basically. People who are having 
palacious buildings and earning large 
amounts of money are distinguished 
between the users and the non-users.

What we are doing is that this 
money is meant for the development 
of Delhi. Without money Delhi is 
not able to develop. So, if you are 
not allowing the extension—that 
much which we have sought—we have 
to suffer, so many crores of rupees 
which will be lost and the develop
ment may suffer. It will be a set 
back for the ordinary common people 
of Delhi.

Considering all these aspects I 
request Hon. Members not to press 
for the amendment, and to withdraw 
it giving us this innocent exten
sion asking for some more time and 
the ratification of the Ordinance 
which is before you in the form of 
the Bill.
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[Translation]

SHRI G1RDHARI LAL BHAR- 
GAVA (Jaipur): Mr. Chairman, Sir, 
a committee was constituted under the 
Chairmanship of Shri Vijay Kumar 
Malhotra and that committee had 
submitted its report, but the hon. 
Minister has mentioned nothing about 
that. Had the hon. Minister made a 
mention of the recommendations of 
that committee, many of the issues 
would have been resolved here itself.

1 would like to put forward some 
points for the information of the hon. 
Minister and 1 believe, these points 
would prove to be useful to him. There 
are two provisions in vogue in Delhi 
to realise house tax and property tax. 
Under the first provision, house tax is 
levied on standard rent calculated on 
the basis of cost of construction where
as in some cases, the house tax is 
levied on the basis of commercial 
rent also. What 1 want to say is that 
there is no justification for raising the 
house tax in respect of the houses 
which were let out a long ago and in 
the cases oi which there has not been 
any increase in rent during these years. 
This is my first point.

My second point is that there is no 
relief in house tax for widows, per
sonnel of the armed forces and the 
retired persons who have been living 
in their houses for years. The rent is 
the only source of their income. The 
taxation proposed does not clearly in
dicate as to the limit of rent on which 
concession would be available for self 
occupied houses and those let out on 
rent. The hon. Minister has mentioned 
about re-valuation erf old properties 
in Delhi saying that the city has since 
undergone development. But I would 
say that after all these people had 
been paying house tax and property 
tax even before Delhi had undergone 
any development worth the name. I 
feel, revaluation of property in the 
case of those houses which have nei
ther undergone any addition or altera

tion nor have their ownership changed 
hands, is an injustice to the 
house owners. There is no objec
tion to revaluation of old houses 
to which additions and alterations 
have been made and ownership in res
pect of which have changed hands. 
But if nothing of this sort has taken 
place, there should be no upward re
vision of house tax.

The hon. Minister might be aware 
that in Delhi huge amount of money 
is taken as Tugree’ (Advance). Small 
Thadis" (raised platforms) and houses 
are let out by taking ‘pugrees’. My 
submission is that an amendment 
should be made in the law by adding 
a provision under which the landlord 
should alone be entitled to get his 
house back in the event of a tenant 
vacating it so that it might not change 
hands from one tenant to the other.
11 this is done, 1 think, house tax will 
increase along with the rent of the 
house owner beside making it conven
ient lor the authorities to realise the 
house tax. As regards, the realisation 
of house tux for the year 1988-89. I 
feel that if the Government realises 
the house tax from 1-4-87 on the basis 
of the rates applicable for the year 
1987-88, there will not be any diffi
culty in tax collection. This is my 
second subm ission.

Coming to third submission—I would 
like to ask as to why there is a varia
tion between the rates of house tax 
being charged in Delhi by the 
N.D.M.C. and the Municipal Corpor
ation of Delhi. The rate of house tax 
being charged by the NDMC is 30 
per cent whereas in the case of M.C.D. 
it is 12 per cent. There should be a 
parity in the rates. When the Munici
pal Corporation of Delhi is charging
12 per cent, the NDMC too should 
change 12 per cent. I am saying this 
not only for Delhi. The rate of house 
tax should be uniform throughout 
India whether it is Delhi, Jaipur, 
Jabalpur or Punjab and the rate in 
no case should be more than 5 per
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cent of the ratable value. The law 
should be uniform in the entire 
country.

Mr. Chairman, Sir, talking about 
Delhi, I would like to point out that 
there are four types of taxes in this 
capital city. There is wealth tax, there 
is income tax, then there is house tax 
and there is yet another tax known 
as land and building tax. There are 
four different agencies to assess these 
four taxes. All the four agencies assess 
the ratable value of the house or the 
property differently. Will you please 
tell me the justification for this? Four 
different departments assess the rata
ble value of the same house or pro
perty differently to realise their res
pective taxes. I would request that 
this anomaly should be removed and 
the ratable value of a house or pro
perty for the purpose of income tax 
and house tax should be assessed uni- 
formally. House tax and building tax 
are the State subjects. As regards, 
wealth tax, 1 would request that it 
should be charged in lumpsum. When 
there are different kinds of anomalies 
in the matter of assessment of rata
ble value, who is there to decide 
about the authenticity? Let me tel! 
you that in Delhi, four local taxes are 
charged from the house owners. These 
are: water tax, sewage tax, education 
tax and fire tax. These four make 
the total number of taxes to seven in 
Delhi. After all, to what extent the 
Government wants to fleece the peo
ple of Delhi after levying these seven 
taxes. I feel that it is a gross injustice.

Similarly, the Government has 
allowed exemption upto Rs. 1000. 
That means the person who js paying 
Rs. 1000 annually is allowed exemp
tion in Delhi. That means exemption 
is available only to those who pay 
Rs. 80 per month. That being so, the 
one paying Rs. 85 would come in the 
tax bracket. 1 demand that either you 
do away with this nominal exemption 
limit of Rs. 80 or the exemption limit 
should be raised on the lines of exem

ption limit in the case of income tax. 
if the Government really wants to 
give some relief, the exemption limit 
should at least be equal to that of in
come tax exemption limit, otherwise 
this nominal exemption is of no use 
to anybody and it should better be 
done away with.

Delhi is a Union Territory. Being a 
Union Territory, the Parliament have 
to devote its precious time to transact 
business pertaining to the Union Ter
ritory. Mobilisation of resources for 
Delhi also costs a lot. This being so, 
Shri Khurana has to struggle daily in 
the House on the question of statehood 
to Delhi. All political parties including 
the Congress Party are demanding 
statehood Idr Delhi. We too have pro
mised statehood to the people of 
Delhi. The Government has been post
poning elections to the Delhi Metro
politan Council and the Municipal 
Corporation of Delhi on the pretext 
that Delhi is being given statehood and 
there is no need for holding elections 
to these bodies. I demand that Delhi 
should be given statehood as early as 
possible. The Congress Party does not 
seem to be sincere in its promise of 
giving statehood to Delhi lest B.J.P. 
should take the credit for it. If there 
is going to be some delay in the mat
ter of statehood, let there be elections 
to the Municipal Corporation, and the 
Metropolitan Council at least. The 
Government should give thought to 
all these things and rectify the ano
malies.

Another point to which I want to 
draw the attention of the House is 
that responsibility should be fixed for 
causing delay in bringing the propo
sed amendment to the Rent-Control 
Act. All these points need to be given 
urgent attention. Through this reso
lution, I want to draw the attention 
of the House to these specific points. 
The people of Delhi are in distress. 
People in other States are also feeling 
harassed by these departments. Now, 
there is no place wMch has
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exempted from taxation. Tax is being 
levied on each and every human acti
vity. The Congress Party wants to levy 
tax on air also. People will be tequir- 
ed to pay tax for breathing also. You 
have squeezed the representation of the 
people of Delhi in seven seats, then 
how development can take place in 
Delhi? It is the responsibility of the 
Government to ensure development 
and that is why it has all along been 
levying taxes. The people of Delhi de
mand that Delhi should be granted 
statehood so that time of the House is 
not wasted on discussion of petty mat
ters. Time and again minor amend
ments are brought in respect of Delhi 
and the people of Delhi will have bear 
the brunt. If the Government does not 
want to grant statehood to Delhi, it 
should, at least, hold elections to the 
Municipal Corporation of Delhi and 
the Metropolitan Council. It is my 
appeal to the Government.

[English]

SHRI M. M. JACOB: The sugges
tions mentioned by him are being 
certainly looked into. He was rather 
requested to withdraw and I think the 
hon. Member is prepared to withdraw.

[Translation]

SHRI GIRDHARI LAL BHAR
GAVA: I know that various promises 
made here are not fulfilled. In order 
to ensure that my suggestions are not 
totally ignored, as the Parliament 
House is circular in shape. I request 
the Government to consider my valu
able suggestions. With this understan
ding I withdraw the resolution, in 
which I had moved for disapproval of 
the ordinance.......(Interruptions) .......

SHRI SURYA NARAYAN 
YADAV: Mr. Chairman, Sir. I would 
like to know from the hon. Minister 
whether the Government would in-

i, 1991 and Delhi 344
Municipal Laws 

(Amend.) Bill

elude the names of people, who have 
come over to Dehli from other parts, 
in the voters’ list before the elections 
.......(Interruptions).......

[English]

SHRI M. M. JACOB: I think, I 
have already mentioned this in my 
speech. That is a very valid point and 
that is well taken. That aspect will be 
examined before conducting any elec
tion. That is what I mentioned.

MR. CHAIRMAN: Is it the plea
sure of the House that the Statutory 
Resolution moved by Shri Girdhari- 
h l Bhargava be withdrawn?

SEVERAL HON. MEMBERS: Yes

The Statutory Resolution was, by 
leave, withdrawn.

MR. CHAIRMAN: I shall now put 
Amendment No. I to the Motion for 
consideration of the Bill moved by 
Shri Girdharilal Bhargava to the vote 
of the House.

The amendment No. 1 was put and 
negatived.

MR. CHAIRMAN: I shall now put 
the Motion moved by Shri M.M. Jacob 
to the vote of the House.

The question is:

“That the Bill further to amend the
Delhi Municipal Corporation Act,
1957 and the Punjab Municipal Act,
1911, as in force in New Delhi, be
taken into consideration”.

The Motion was adopted

MR. CHAIRMAN: Now, the House 
will take up Clause-by-Ciause consi
deration of the Bill.
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The question is:
'‘That Clauses 2 to 4 stand part of 

the Bill”.

The Motion was adopted.

Clauses 2 to A were added to (the Bill
MR. CHAIRMAN: The Question 

is :
“That Clause 1, the enacting for
mula and the long title stand part 
of the Bill.”

The Motion was adopted.

Clause 1, the Enacting Formula and 
the long Title were added to the Bill.

SHRI M. M. JACOB: Sir, I beg to 
move:

“That the Bill be passed”.

MR. CHAIRMAN: The question
is:

“That the Bill be passed.”

The Motion was adopted.

1636 hak

STATUTORY RESOLUTION RE 
DISAPPROVAL OF THE JAMMU 
AND KASHMIR CRIMINAL LAW 
(AMENDMENT) ORDINANCE, 

1991
AND

JAMMU AND KASHMIR CRIMI
NAL LAW AMENDMENT (SE

COND AMENDING) BILL

[English]

MR. CHAIRMAN: Now, we shall 
take up item nos. 13 and 14 together.

[Translation]

SHRI BHOGENDRA JHA 
(Madhubani): Mr. Chairman, Sir, 1 
beg to move:

“That this House disapproves of the 
Jammu and Kashmir Criminal Law 

(Amendment) Ordinance, 1991 
(Ordinance No. 1 of 1991) promul
gated by the Government on the 
16th June, 1991.”

Mr. Chairman, Sir, the amendment 
that has been brought forward here * 
in respect of Kashmir bears a long 
story of heartrending events. People 
like me who were involved in the 
freedom struggle fought for the free
dom of the entire country. The peo
ple of Kashmir under thp leadership 
of Sheikh Abdullah decided to stay in 
India. The aggressors who attacked in 
disguise were initially not accepted by 
Pakistan. I remember that some Bri
tish and American generals were lea
ding the troops. But they were not 
duly authorised generals. They belon
ged to Pakistani troops and were lea
ding them. At the time of attack by 
Pakistani troops the late Maharaja 
Hari Singh refused to join the Indian 
Union. He fled Kashmir Valley with
out joining the Indian Union. At that 
time, the very persons who were Gov
ernor General and Chief of the Army 
in the British regime were made Gov
ernor General and Chief of the Army 
of free India. Both of them were bent 
upon not to send military assistance 
to Sheikh Abdullah. They categori
cally derecognised the authority of Mr. 
Abdullah stating that merging Kash
mir into the Indian Union was not 
the proposal of Maharaja Hari Singh. 
The National Conference volunteers 
challenged the aggressors at the cost 
of their life. Later Hari Singh came 
to Jammu and under people’s pres
sure joined the Indian Union.

We approached the Security Coun
cil. Everybody knows what was the
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